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made so far by the Food Corporation?
When was it established and how
much money has been spent so far on
it?

slm Govinda Menon: If it arises out
of this question, the answer is that
the Food Corporation was established
on 1st January, 1965, and it is ‘pro-
gressing from month to month in its
achievements.

Shrimati Savitri Nigam: What are
the salient points of achievements?

Mr. Speaker: The achievements are
80 many that they cannot be describ-
ed during Question Hour.

Air Corporations

+
#334. Shri Kishen Pattnayak:
Shri Madhu Limaye:
Dr. Ram Manchar Lohia:

Will the Minister of Transport, Avia-

. tion, Shipping and Tourism be pleased

tp refer to the reply given to Starred

Question No. 1575 on the 10th May;

1966 regarding Air Corporations and
state:

* {a) whether the charges in the letter
?u;he Secretary have since been exa-
ed;

« (b) if so, how many charges have
been found to be prima facie true and
tequire a judicial probe;

_".,(c) whether Government propose to
set up a public inquiry; and

< (d) whether any departmental or
other action has been faken against
the 9mcers involved?

i:0Fhe Minister of State in the Minis-
4ry of Tramspart and Aviation (Shri
C. M. Poonacha): (a) Yes, Sir. The
{exult of the examination has already
een conveyed to the hon. member

(b) and (d). As the hon. member
is aware the cases of P form are
within the cognisance of the Enforce-
ment Directorate. The Corporation
has found seven officers answerable of
whom four are in the service of the
@orporation. Disciplinary proceedings
ére being teken agninst them. AS
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regards Shri Bakshi who is under sus-
pension, the inquiry has been com-,
pleted and orders are likely to be
passed in the course of a week. In.
the defalcation case in Hong Kong the
official concerned is being prosecuted
In the ammunition cas= the officials
who sent it without authority have
been reprimanded. :

As regards Shri Rustomii. action will
be considered after the Bakshi case
is disposed of. In no other case is #
necessary to take any action, but. as
the hon. member is aware, Air-India
have been asked to place all the
matters before the Board with a view
to bringing before it the general ques.
fion of laxitv in the working of the
Commercial Depar‘ment. The Board
is meeting on the 19th Ausgust. After
known. the
matter will be further comxdered by
Government,

(c) Government consider that =o far
as these matters are ron~erned thev are
quite competent to deal with fhrm
and any issues that may arise and i+ s
not necessary to have any publie
inquiry.
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. Mr. Spesker: Why sre thee mes
being: enterusted to the €BI Yer
inquiry?

Shri C. M. Poonachx: The Enforee-

ment Directorate is quite competent to
deal with this, ma they are inrvest-
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gating the matter further. As for the
remaining cases, the investigations are
pending, and they are pursuing the
matter and checking up the records
with the Reserve Bank as well as the
Air India.

Mr, Speaker: The question is whe-
ther they are feeling any difficulty in
getting the records that are necessary.

Shri C. M. Poonacha: There are
some difficulties because these are
cases relating to 1963-64. Certain
eounterfoils, the reservation tickets,
the passenger manifests etc. are not
kept in record bzcause they are des-
troyed periodically. Cartain portions of
the documents required are not in
existence, because they are not conti-
nuously maintained.

Mr, Speaker:
things. It may be that on account of
the fact that some documents have
been destroved there may be certain
fnherent difficulties. The question is
whether thev are feeling any difficulty
in getting the papers which might be
available because they might not be
getting co-operation.

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): The corporation is giving all
co-operation. All the papers are being
shown to them.

M eTroEas : F AHIR F
fasts ag fawraa € $T fassr
o1 WY 74T g1, fF OF R SqF AA
F SR Mo w37 gfaw frar war ar
R g IIF TqQ gRAST 4T 47,
99 aR F T gt ?

Shri C. M. Poonacha: There was
some doubt about the correctness of
the TELEX message and that was
verified; the correctness of the TELEX
message from New York has been
established and there is no further case
% be investigated in tHat respect.

To Tw. wTigT Afgar : wewg
wgeT, 7 ot ¥ foesht ar agi fegm
& w9 F &gr 97 % 99 a% & @< gfea
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Shri Sanjiva Reddy: Yesterday we
.had a half-an-hour discussion about it,
and ‘I had explained the whole case
yesterday evening. Some of the officers
have resigned. Our legal advice was
that when in a corporation under the
terms of service there is a clause to
the effect that the coporation could
send away an employee with a month'’s
notice, the employee could also resign
after giving a month’s notice. But if
there is any crime committed by the
employee, the Enforcement Directo-
rate, in spite of his resignation and his
going and joining some other servee,
can go into the matter, and he could
be called, his evidence recorded and
punishment also imposed. That process
is going on, in spite of the resignatien
of the officer and his joining some
other private concern.

Shri Hari Vishnu Kamath: How long
will it take?

Fio T wET Aifgan : Halt ALrA
A facge @1% & W TEwTA (9%
q -
Mr. Speaker: WH W I ST §
Perhaps, it was said the other day that
when somebody retired and went inio
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employment under a private company
or a private individual there was
nothing that Government could, do
after that.

Shri Sanjtva Reddy: No, the En-
forcement Directorate ig continuing
the investigations...:..

Shri Daji: The question is being
confused,

Mr. Speaker: If there is already
some case registered, the Enforcement
or any other agency can pursue it to
its conclusion. But whether, when
one person goes out into the employ-
ment of an individual or private com-
pany and there is nothing pending
against him, can he be chased after
some facts come to light, that is, after
he has joined private service? Is that
the question?

TWo T wAgY wifgar: faw
AT & AL, T N W W8
qq ALHR 3T ATAEN § @rel} oA
9 fie AT ) §, A GEET AR Y
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Shri Sanjiva Reddy: That is exactly

what 1 said. When an employee
resigns, you cannot prevent him from
doing so. That was the advice given
to us because it is a mutual contract
beneficial to both the company and
the individual. The Company can
also send away an employee on a
month’s notice if it is not satisfied with
his services. The emmployee similarly
can get away, resign on a month's
nmotice. Even presuming that he goes
awayv and joing some other company,
the Enforcement Directorate has the
tegal power to examine him and if
there is some guilt, they can punish
hum. That is being pursued now.

SRAVANA 18, 1888 (SAKA)
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8hri Daji: The question is not about
criminal liability. In cases “where
criminal libility is involved, the En«
forcement Drectorate can pursue it
But the question becomes pertinent iff
it is not a criminal liability but an
irregularity or misconduct on the part
of an employee of the Corporation. If
it i< not a violation of a law or bye-
law but of a-code prescribed by the
Corporation. in such cases if he goes
into the private sector, can be the
pursued?

Mr. Speaker: He is putting a hvpo-

thetical question of law. Legal
opinion cannot be taken here........
(Interruptions).

Shri Daji: My question is: where
a serious irragularity has been un-
.earthed, where the offence is that the
employee brought in contraband
amunition on board the aircraft. en-
dangering the lives of the passengers
and of the crew, when such a szrious
misconjuct has been established, heé
has been let off with only a repri-
mand. Is it a sufficient punishment?
The punishment has been so light and
negligible. :

Mr. Speaker: Order, order.

Shri C. M. Poonacha: The case that
is referred to is quite a different one
from the one mentioned by Dr Lohia
What Dr. Lohia asked was in respect
of persons who have left the service
of Air India.... !

Shri Daji: That was not my quu-
tion.
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Shri C. M. Poonacha: Let him
please listen. To the question whe-
ther g person who has left the service
of Air India can still be brought to
book for certain irregularities com-
mitted by him, the answer given was
that such a person was not {ree from
the clutches of law, he can be brought
1o book and punished.

Shri Daji: My question is not that.
The Minister said that one officer has
been prosecuted out of four. One
officer brought contraband ammum-
tion in an aeroplane. . .

Shri C M. Poonacha: He ig still
In the service of Air India.

N
8hri Dafi: When there is such a
perious misconduct like bringing in
¢ontraband ammuni‘ion; when first of
#in, it is a smuggling offence and se-
fondly, when he endangered the lives
67 all the passengers and crew, why
is it that the officer concerned has
!)een let off with only a reprimand?

* Shri Huri Vishnu Kamath: Sack
lnm and send him to jail.

Ghrl Da$i: Is it because he is a big
boss"

- {§hri Sanjiva Reddy: It is not that.
The Corporation has considered all
agpects of the question....

;-Ch‘ri Daji: What are the aspects?

Shri Sanjiva Reddy: We may not
pgree with the decision taken by it.
1 =em only narrating the decision
$aken by the Corporation. The Cor-
Poration hag inquired into it and has
taken some ac'ion. As to whether it
is light, or severe is a different mat-
¢ @hti Dajl: - This is not a full ans-
Cei- to my question.

llr. Speaker: We cannot discuss
here the actual punishment given te
@ persen and say that it ought to
Wive Leen “higher.’
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Shri Daji: For bringing in am-
munution only a reprimand?

Mr. Speaker: I cannot allow here a
discussion during question hour ag
to whether. the pnishment meted out
to an individual should be more
Severe or rhore lenient and so on.

General Election in J, and K,

*335. Shri Yashpal Singh: ‘Wil the
Minis'er of Law be pleased to state
the broad outlines of the steps faken
to hold General Elections m Jammu
and Kashmir?

' The Minister of State in the Minis-
try of Law (Shti C. R. Pattabhl
Raman): The broad outlines of the
steps taken and to be taken to hold
General Elections in Jammu and
Kashmir may be stated ag follows:—

(1) It has been decideq that the
six seats in the Lok Sabha allot-
ted to the State of Jammu and
Kashmir shall be filled by persons
chosen by direct ele tion from
terri‘orial constituencies. For this
purpose article 81 of the Consti-

' tution has been amended -in ite
application to the State of Jammu
and Kashmir by C. O. 75, dated
the 29th June, 1966. That article
as amended in its application to
the State of Jammu and Kashmir
provides inter alia that:—

(i) the State of Jammu and Kash-
mir shail be divided into six
single-member territorial
-constituencies by the Delimi-
tation Commission of India
constituted under the Delimi-
tation Commission Act, 196%
in accordance with such pro-
cedure as the Commission

‘ may deem fit;

(i) the comstituencies shall as far
us pra-ticable be geagraphi-
rally compact areas -amd- ift

" delimiting them regard shall
be had to physical features
‘existing boundaries' of ads

o ‘ministrative tmits, - facilitiés
of tommmtivns and wb&
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